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Shri f.S. Ravindra

113/1, 6th Mmain
Betwesn ‘6th & 7th Crose
Malleswerasn

. Bangalore - 560 003

Shri Ramesh

23rd Meih, Mummalrsjus qud:lng
No. 2, Merenahalli

J.F. Neger 11 Phese

Sangalore - 560 078

Shri N.V, Gangadhsraish
C/o Munanjappe Buildings .
No, 2, 1I Phass, Ist Cross
ﬂnunahalu, J.P. Nagar
a-nguo:"- - 560 078

."Shrl H. Bengegowda

C/o Chaifmen Karienne
Sunkadha' Katte
vishvenepdam Poet

‘Bangeloré - 560 091

Shri T.t‘r. Thimeegowde

8o, 263, 11 Mein, III Cross
Shivenahalli

Bangalnx:o - 560 010

Shri K.C, Chikkanna

~.Cfe Shri; B.H. Kumer
No. 1,

prporation Quarters
Ist Croshk, Magadi Road
alﬁgﬂlotg - §60 023
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7.

9.

10.
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" The Directoc? Geologtcal Survey of Indis,
Bangslors & 2-or : )

Shri T.N. Hennagaish
No. 311, 6th €ross
mesdi Block

Mariysppanepalys

Bangslore -~ 560 021

shri B, Chikkanne
No, 32, II Stage
Rysore Rosd :
Bangalore - 560 026

Shri N, Ramachandran
No. 34, Osvappa Buildings

-Msrenshalli, J.P. Nagsr II Phass

Bengslore -~ 560 078
Shes P.V, Kt‘.hﬂ‘pp‘

" No. 218, 37th 'A* Cross

11.

12,

8th Bleck, Jsyanagar
Sangalore « S60 041

Shri Kalegonda

S/o Shri Kemperangegowdsa
Vajahalli, Thalgatpura Post -
Keanakapurs Rosd

Bangalore South

Shri P.N. Anendsrac
No. 741, Divendrapalye
Opp « ®MSR High School

., Bangalore -~ S60 0S4

13;.

Br N.S, Negersje
Advocste
S5 (Abave Hotel Swagsth)

- 1ot Main, Gandhinsgear

Bangalore - 560 009
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14, The Director- Ministry of Steel & Mines

Geological Survey of Indie Departmsent of Mines
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL S
- BANGALORE BENCH: BANGALORE 4 |

Dated the 17th Day of March, 1 9 8 9, !

~

Present : . !

THE HON'BLE MR, JUSTICE K.S:PUTTASUAMY VICE CHAIRMAN
THE HON'BLE MR. L.H.A., REGO .. MEMBER(A)

APPL ICATIONS NOS. 1153 TO 1164 OF 1988(F)

1. T.S5.Ravindre
26 years,
$/0 T.G.,Subbs Rao
\ 119/1, 6th Main |
Malleswaram . ,
- Bengelore-3 © Applicant in Appln,1153/88
]
2. Ramesh $/o Shivappa Shetty .
'+ 28 years, 23rd Main ' '
Mummalrajus building _
No.2, Marenahalli : :
‘J.P.Nagar II Phase ‘ -do~ " 1154/88
Bangzlore-78
- I

3. N.V.Gangadharziah S/o V. |
‘Veeraish, 28 yesars, , . , ' . '
€/o Munanjappa buildings
No.2 I1 Phase I Cross
Marenshal1i,l.P.Nager, o
Bangzlore-78, ‘ ~ -do- " 1155/88

4, H.Rangegouda

40 yesrs, S5/o Hszlrangeish

C/o Cheirmen Kazrianna

Sunkadakatte,

Vishwaneedam post,

Bzngrlore-91 . ~do- " 1156/88

T.C.Thimmegouwda

$/o0 Thimmegowda

36 years, :

No,236, II fMain, II1 Cross
Shivsnahalli,Bangzlore-10 -~  =-do- " 1157/88

000000‘0002




6. K.C,Chikksnna
35 years,
S/o Late Sannachickaiah.
C/o B.H.Kumer _
~ No.1, Corporetion Quarters
1st Raimn Cross, fMagasdi Roed,
Bangelore-23, o Rpplicant in A,1158/88

7. T.N.Honnagaiah !

38 yeers,

$/o Nenjaiash

No.311, 6th Cross

Mesdi Block

Mariyappanapalyem .
8engalore-21, ' -do~ 1159/88

8. B.Chikkanna
32 years
S/o0 Boraiah ‘ ‘
No.32, II Stege, '

Myecore Road : : '
Bzngalore-26 | ~do- 1160/88

g, N.,Ramechasndren
38 yeers :
S/o Late Neteszn
No.34, Deveppea Buildings
Marenahalli, J.P.Negar,
- 11 Phese,Bangeslore-78 -do- 1161/88

10,P.V,Krishnappa
36 years, '
¢/o P.Varadappa
_No,219, 37th A cross
8th Block,Jaysnagar C .
Bangalore-41 -do- 1162/88

11. Kalegowda
38 years
$/o0 Kemperangegowda .
Vajshalli,Thalgatpure post ,
Kenakapura Rosd,Bzngzlore South -do- 1163/88

CQ.'D..S



"12, P.N.Anandrac
- 2B yeers
S/o R.Naresimhe Reo
No, 741, Divendrepalya
: , . Opp:MSR High School,
, - Bangelore-54, .. PRpplicent in A,No,1164/88

(By Dr.M,S,Nageraja, Advoceste for the applicants)-
“VE, =

1. The Director
. Geologiczl Survey of India
AMSE Wing
No.2, Church Street,
Bangeslore-1,

2, The Director Generel :
Geological Survey of Indias
27, Jzuwsharlal Nehru Road,
Calcutte-16 '

3., Union of India by its

Secretary - .
Ministry of Steel and Mines _

Department of Mines A ‘ ‘
New Delhi. 4 .o Respondents,

(8y Shri M.Vasudeva Reo, Addl.Stznding Councel
for Central Govt. for respondehtsg
. o : These epplications coming on for hearing
this day, HON'BLE MR.L.H.A.REGD, MEMBER(A), made
the following: ’ <

ORDER

These are in all twelve epplications,
"wherein, the main prayer here{p,is to direct the
\ fespondents,to consider iﬁeir case objectivg;y, for
essigning the pay scele of Rs,260-430(pre-reviced)




- from the dete of theifvappointment,as‘Technicéi'.
Opérétors (T0s) end the revised pay scele for

that post,uith effect from 1-1-1986 as recommended
by the IV Centrsl Pey Commission (IV CPC, for short)
with consequential benefit. As these epplications -
are analogous on facts and law, we propose to

i

dispose them of, by @ common order,
\

-

2, The following ere the salient facts. The
applicenfs‘are at present working as TO0s,in the
revised pey scale of Rs,800-1150(Rs.210-290 pre-
réevised), in the Office of the Geologicel Survey of
fndia (GS1) in the Airborne-ﬂinerhl Surveys and
£xploration Wing ('AMSE' ‘for short), Bangzlore,
under the immediete control of respondent{R) 1. The
GS8I,is primarily responsible,for gedlogicai mapping,
géo-physicel survey, minereal inGEstigation,-includ-
ing off-shore-mineral exploretion, geo-technicél

investigetion etc.

3. A Review Committee,under thé Chairmeznship
of Shri A,K.Ghosh, wes eppointed by the Govermment
of India (GOI) in 1978, to consider retionalisztion
of ﬁey sczles of tbe posts, in Groups 'C' and It
cadres, in the GSI, Pursuant to the recommendations
.0f this Committee, the GDi raetionalised the pay sceles' . -

of the respective posts in the tuo streams in the GSI,.

-



&t

- viz., ﬁ890109y“‘and““6hém1cal“ and redesignated

these poste 25 under:

G S D D D R G S . S WD D S > T s G S S Y T T S G € Gm G Mt IR G A e o D D D GED s s e D G G TS el S S o W D S e . W

,. Existing
S.No. designe-

Revised scele
of pay

(fs.)

D A S . — —————— —— . S A P A D D —————  ——— - . - - - WO D W G S D = o ;=" ——

‘Existing Revised
scale of designe-
pay - tion.

( &.)
(3) (4)

D ot P D R D D D e - . WD et D D A P S N = S D TS D e D D e D o U WD D S B D SR D D TS S ST M D e S o —— - —— a .

-tion,
(1) (2)

\ .
(i) .Sr.Tech.Asstt.
(Geology)

(ii) Sr.Tech.Asstt.

~ (Pet/Pal)
(iii)Jdr.Tech.Asstt,
. (Geolagy)

{(iv) Tech.Asstt.
(Pat/Psl)

(v) Laboratory

SOl

Asstt.{Pet/Pal) .

(vi) Leboretory Asstt.

Museum(Pet/Pal) .

(vii)Head Section
Cutter.

(viii)Museum Atten-
dent.

(ix) Section Cutter

I. GEOLOGY STREAM

550-900 Senior Tech-

nical Pssis-
tant(Geology)
. 425=-700 . Jr.Tech,
bkssistant
(Geclogy)
)
.~ 380-5603%" |
A' taboratory
. 330-480; Ascsistant
T (Geology)
. 330-480]
Technicel
. 210-290 Operator
(Geology) -

11, CHEMICAL STREAM

| |
(i) Sr.Tech.Asstt,

(Chemical)

Glass Blower.

'. =(ii) 3Jr.T.A.(Chem)
_{ifgifffjﬁixﬁ

L

;.;'

550-900 sr.Tech,

: Asst,{Chem)

425-700 ar.T.A.
{Chem)

n

-,

550-25~750-E£8~
- 30-900,

425-15-500-EB-
15-560-20-700.

330-10-380-E8-
12-500-15-560.

210-4-226-E8=
4=250-EB-5-

550-25-750-E8~
30-900,

425-18-500-EB-
15-560-20-700.

(iv)



: ?
(1) (2) (3) -+ (4) (s) |
(iv) Leboretory , Laboratory 380~12-500-
‘ .Asstt,(Chem) 380-560 M#ssistant, EB-15-560.
(v) Leboretory . R
Operator 260-480 ;
(Chem) 1 |
(vi) Tech,Rtten- » { Tech,Opere~ ‘210-47226-E8-.
: dant, 210-270 tor, 4-250-£8-5-290,
(vii) Leborastory ‘
Attendant, 210-270 3.
ettt «:--—-——--—--f-—-——---—--é-—-#—--j
) 4, The detzils of .classification of the posts
vith uhich.the applicants ere concerned, and their
senctioned strength in respect of thauposts; before
and after rationalisastion of pay scales as zbove, sre .
as below: |
S.No, Designation FCIeséi; c . ' Sanctioned;
' of the post . fication “C“;e of‘gax strength.
(1) (2) (3) (4) (s)
T T Y Prior to rationelisation T
(i) Museum Attendent  Gr,'C 210-290 © 5
(ii) Section Cutter Cr.'D!' 210-290 68
(i) Leboratory
Operator(Chem) Gr,'C! 260-430 . 15 .
(ii) Lab.Attendznt Gr.'0'  210-270 7
(iii)Tech.Attendant Gr,'D" 210-270 33

I1, After rationalisation e i

(i) Tech.Operator ; Gr.'C*'  210-290 73
(ii)(Geoloqy) ' . -
(i) Technical _ ' . - o
. et . : i
(ii) Operetor - Gr.'C 210-290 119 |
(iii)(Chemical) ' ' ‘. ' !




Cas

h:The senctioned strength of,TDs(Geology),is eeid
'to have been stepped up, to 101, uith the edditionv:
| 'of 28 neu posts by the GOI,in 1982. The eanctioned
;strength of ‘708 (Chemical) also incressed to 144, with
1the inclusion of 25 neuw posts by the GBI, since 1981,

7/

5. Rationelisetion.oé the pay sceles 8s %oove,

. is seid to have taken place, coosequent opon the -

merger of the Ind;an Bureau of Mlnum(IBN) with the’
GSI. Grlg1nally, the posts of TOs are szid to heve

been categorzsed escCIass 111 (Group 'C'), but czme

to be doungraded as Group 'O', after the merger of

I8M with the GSI,uith effect. from 1-1-1966. However,

-on acceptance of the recommendations of the aforesaid

Revieu Commlttee, these posts uere restored to Group-t )

status from 1980, but they uere es51gned Cless IV pay
scele, namely, Rs. 210-290, which actually corresponded
to that of Group 'D'. The recommendations of the 1978
Ghosh Revleu Committee uere accepted by the Nlnlstry

of Steel end Mines, GOI, on 24-8-1078(Ann.A) but were

actuelly given effect to, from 20—12-1980(Annexures gt

to 'D').

6. The applicents stste, that they perform

¢

the following dotiee:

n(i) Preparetlon of thins, polish sections
of different types of rocks/ores/mlne-
rals/fosszls and related work.

_Jz A“ o (;?i

-
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(ii) To assist the Curator-in—charge
of gsllery.

(iii) Cutting and polishing of geolo-
gicel semples,

(iv) To work in geology/mlneral
physics/gecchromology/palaemoto-
logy laboretories of the GSI.

(v) Assisting the Senior Scientific
Officer in the Laboratory, in the
*~ . preparation of samples, reagents,
solutions etc.” N

7. They allege, that their caunterpafts in

the other Departments of the GOI, whose qualificetions,

nature of duties and responsibilitieé, ere similsr to
theirs,ere yet,drawing s higher pay 8cale v1z.,

Rs., 260-430(pre-rev1sed)

8. In order to secure parity with thém, they
state, that they had addressed a series of represen-
tetions, io the concerﬁed authorities, but to no
avail, They were however under the hope, that the
v CPC,would examine the matter objectively, and
plape them on.par with their cantérparts,in the
concerned Departments of the GOI,both in regard to .
~ pay scale and classification of post, They allege,that
it falled to do so,on account of which, they addressed
further representations in the~matter,to the authori—.
ties concerned {Ann.A2 and AS),td which there was no
Pavoursble response, as the GOI, by their Letter
dated 27-4-1988(Ann.A4) informed them, that anomaiies

b

Pl



. as aliegéd by them, had not erisen in their case,
out of the recommendations of the IV CPC, and
theré?oré, it was not feasible at this late séage,
to reopen the recommendations of the 1978 Ghoéh
Review Committee. Aggrieved, the applicents have
come before us,for redress, through their present

. {

applications,

\ : _
9. The respondents have filed their reply, .

resisting the applications, -

10. Dr.M.S.Negaraje, learned Counsel for the
applicents, bontended,fhat the Leborstory #ssistants/
Junior Lsboretory kssistants,working in some of the
other Departments of.the GO0I, who possessed similar
qualifications'and discharged duties and rgSponsibiv
-litiés of a like nature,as his clients,uere drauing 2
higher revised pay scale viz,, Rs.875-1040,as compared

totheirs, which is Re.B800-1150.

11, In the National Tuberculosis Institute,
Bangzslgore, he'said, the Laborétory Assistants, possessing
SSLC qualification and two yeers of ekperience and
performing cimiler duties &s his clients,were drawing

e higher revised pay scazle of Rs,875-1450(Ann.A-5).

12. He cited another instance,of Junior Labora-
'tary‘AssiStanté in the Nationsl Aeronsuticel Laboratory,

QlBangalore, with like experience end educetional qualifi-

S P S S cetion,es 2leo similer nature of duties,ugga drauing

JM- . e

a—
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| a higher revised pazy scele of Rs.950-1400(ﬂnn.ﬂ-6);

13. The Labdratory Assistantg in'ﬁhe‘Df?ice
of the Development Commissionar,.Handicrafts; Tech-
nical Wing,Bangelore, with similar experience,:neture
of duties end educét;onal qualifications, he pointed
out, uere drawing:a higher revised pey s;ale of Rs.950~

1400(Ann.A-7),
. AN
14, The other exemples which he quoted,in

regard to . posts ,compareble to those of his cl1ents,
by way of nature of dutles, responsibilities and
quellf;catlons,ln other Departments of the GOI,uhere

higher revised pey scezles uere senctioned,were as

belou:
.No. Department Post Revised Reference to the
pay scele Iy CPC Report.
B, .

(i) Department .~ Postman 825-1200  Peras 10,50 and. |
of Posts, , 10,51, Chapter 10.

(ii) . =do-  Linemsn/ 825—1200 Paras 10,68 ibid

Wireman, '

15. It wes unjust enc invidious, he zlleged,
thaet while g1l othér cadres,uith.minimuﬁ éducational;
quelification of Metriculzstion,in uerious other Depart-
. ments in the GOI uere cztegorised as Efoup ict end |
paid hlgher salery,corresponding to thazzﬁroup 'C' only
hie clients,though placed in Group 'C', strange enéugh, o

uerevpieced,in 2 lower revised pay scale of Rs,800-1150 .

J% corrésponding

——



-qotrgspbnding iq that of Group"bi.z*lhe assignﬁent'
o?~Gpoup 'C' status,was thus only 6amesake; he averred,
without commensurate financial benefit, which he
‘alleged,_écted es 2 serious disincentive, to his
clients; snd wes a flagrant denial of the fundamental
rights éf equality before law and equality of oppor-
tunity,in matters of public émploymeni,guarantéed ;
to every cifizen, under Articles'14 and 16 reépecfively N
of our anstitution;v The concept of "equal pay for
equal wofk“; vas not 8 mere abstrect doctrine, but an
explicit mandete,to be implemented by the GOI,es the
touchstone of équalit},enshrined in the above tuwo

Articles of the Constitution, were the Qreatest of

gusrantees for the citizens and to civil servants in
. perticuler, in the cdntext of this cese,he 8ssarted.

The besic principle which informed these Articles, he

stressed, was equelity and inhibition,agsinst disctimi-

nation. '

+

16. There wae yet another anomaly, he poinéed

" out. The post of Technicel Helper in the éSI,For which
the minimum educationel qualification was middle school
examinAtion(pass) and wze .in Graup '0', carried the

same revised psy scele viz,, Rs.B800-1150,as the posts
5? T0s(Chemicsl) and (Geology) ,though the latter posts

Ulere categorised as Group 'C' and the former was &
*,

by

der channel to them,on satisfactory completion of :

/ears of service, Besides, the latter posﬁs had a

\[;Q, ’ nigher

—




2 - e
higher minimum eddca;ional qualifiéation viz.,
Metriculation or its equivelent,uith a science

subject.

_ 19. The IV CPC, he complesined, grossly
‘ogerlookedﬁ%baa this esnomely, and the case for
equélity in respect of the cadfé of Technical
Dperatdrs,uith corresponding posts in verious
other Departménts of the‘GOI éven though the N\
quallflCctlons, neture of dutlBS and respon31bd1tles
_1nvplved,were allke. Citing the decxelon of the
Chendigarh Bench,of the Centrel Administrative
Tribunal, in ATR 1988(2) CAT 44 (RAJINDER KUMAR
RAUAT & ORS. v, PRINCIPAL, PUNIAB ENGINEERING
COLLEGE, CHAKDIGARH), he»urged;that since the cese
of his clients,suffered from the tazint oF‘discri—
mination, ‘this Tribunal wee competent to dlrect R-S '
to restore perlty to the cadre of TO0s,in regard to
pay sqele,es compered uq corresponding cadres in
the othér Departments of the GGJAand this was a8 .
Fit case,uheré it should not hesifete to interfere,

‘to grent redress to the applicants.

18, Shri M,Vaesudeva Rso, learned C0unsel for
the respondents, sought to demollsh the various conten-
'tlons urged as ebove, by Dr.Nagarsja. He urged that
equatlon of posts was not e mechan1c¢; process and.
galled for e criticel end incisive analysiec of a

4 | RAs - ;

-



host of relevant factors and parameters which

a competent body like the Pay Commission and the
Executive Government scould aonly undertake 288
observed by the Supreme Court,in AIR 1989 SC 19
ZTSTATE OF U.P. & ORS. —v- T.P.CHAURASIA & 0R5;7
on‘uhich he strongly<relied,particularly on pares 17
and 28 of fhat judament, |

: - \
19. In this regard, he slso cazlled in aid,

the dlcta oF the Supreme Court in AIR 1968 SC 850
JUNION OF INDIA & ANR, -u- P.K.ROY & 0R$;71n‘regard
to £he factors to be taken into accﬁunt,thle consi-

o dering équation of posts, in the contéxt of uhicﬁ, ;
he plesded, thet no injustice was ceused to the
applicants,in assigning thé reviseq pey .scele to the

posts of TOs(Geology) and (Chemicsl).

20, Prior to merger of the erstwhile E.N.Wing
of the IBM with GSI,uith effect from 1-1-1966(para &
ebove), the post of Laboratbry Attendant in the GSI,
cerried 8 pre-reéised pay scale of Rs.85-128 end °
vas classified ss Group 'C',uhile ¢ post of like
designation in the 1BM wes borne on the pre-revised
pey scale of Rs,B5-110 and was clacssified as Group DY,

Since there was no incumbent in the post of Laboratory

Assistant in the GSI, this post‘bame to be merged

with that of erstuhile IBM,in the pay scele of Rs,85-

>

'yﬁ’ reclassified

~



- -

|

E reclass1fled &8 Groﬁp 'D’ .. The applicants he SO
avetred, uere not affected thereby,ae they uere‘
appointed later, |

21. The variéus.rebreéentations addreséa&uby
the applicants to the c0ncerned authoritzes, in
regard to amelioration of their revised pay scele,
- yere duly considered,by the tak;ng all factors~1nt0
account,when it uas ndtiéed,fhat'there wes no
anomaly,as aIIEQed Ey'them end thet the re§iééd‘

pay scele sssigned to them,in the posts of TOs,uas

just and prOper,as'recommendedaby the IV CPC, he szid,

22, \Wie have examined carefuliy,the rival
: Soe .
contentions,es elso‘the meterial'placed before us

by both sides, Thie case rests éssentialiy;on the’

principle of Yequal pay for équal work", as enshrined

in Articles 14 end 16 of er Constitution;

23, About & ueek ago, we had occasion to hear
d 8D

at lengthﬁallied matter, in Appllcatlons Nos, 687 to 650

end 691 to 694 of 1988(F) /M.S. ANANTHAPADNANABHA &7 oas .

-ve.~ UNION OF INDIA & ORS.7, in which we pronounced

"orders today earlier, That matter related to tha

equ1valence sought by the appllcants therein, - between

the minlsterlal poste of Beputy Office Super;ntendents'

viz,, Levels I and 1I, -in the'Department'of‘Céhtrel

Exercise ,in regard to payscales and thelr unlflcetlon -
into one cadre and thereafter 81mzlar equ1valence u1th:

‘the executive post_of Inspectpr of Central»Exc;se,ln .

-

!
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the same Department, \ue havé discussed the'cese
lau thereiﬁ; comprehensively and iﬁ depth, taking
‘into account,the various factors involved,in regard
to the concept of "equal pay for equal work",eimilerly
urged therein,invoking Articles 14 énd 16 of the
Constitution, As the fects in those cases, as well
ec the question of levw involved,are analogaus to the
pzvéent cates, the pripnciples which we hzve enuncizted

therein, apply mutatis mutendis to the latter,

24, Numerous factors and indices are involved
in the éomperison.of posts/cadres; They ére,the
nature of duties of the post, the responsibilities
2nd powers exercised therein, the extent of territo-
rial or other chérge held or responsibilities
discharged; the minimum_qualificetionvand/or experience
if any’prescribed for the.post, salary of the post etc.
The nazture of duties in the field,in particular, may
entzil risk enc hezard to 1ife,in vulnerabié condi-
tions from anti-social.elements; pesting in the
femote interior,wvhere basic amenities of life such as
hezlth, edication and essential commodities,mey not be
within ezsy rezch; rugged terrain, inhdSpiteble
environment en¢ insalubrious climate,as in arid,
desert regions as also in dense secluded forest
aréas,with conditions aggfavated,by poor means of
communication etc. In intra-mural work-csites, es in

labaorstories and workshops, risk of infectior from

Mm) contagious

/
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cbnfagiOUS diseasés, as in hospitals and allied
institutés, as in the case of the National Tuber-
culosis Institute, leprosarie etc., anc ill-effects

of redistion as in ctomic resesrch lazboratories,
cannot be lost sight of., Even among clericél staff,
the nature end responsibiiity of Qork, vary vastly,
cepending upon the secrecy and confidentiality of
files and correspondence to be maintained and their
gefe custody, Quantity of work may be thé'same

but their quality may vary, Thus, & series of factors‘
and peremeters, permute énd combine; in varying
dégrees, to come into play, the net result of uwhich,
should ultimatély determine, the correct equivalence of

the posts.

25, A common designatibn of posts énd cedres
in this context would be extremely delusive, &s in
the case of drivers, lsborstory assistants/attendants
'and stenograzphers,- to cite a feu examplés. In
this_regerd, it is apt to quote the légél maxim theat

. Iis !
"nothing eimiler is identicel - pihil simile est idem.®

The Supreme Court hes grephicelly brought out the
‘nuances, in 1962(1) SC 490 AISL3: 1982 SCC (L & §) 119
[RANWDIR SINGH v. UNION OF INDIA AND.UTHER§7, pertain-
ing to drivers, and in AIR 1987 S.C. 2049: 1988 SCC
(Las) 673: (1988)3 SCC 9 /FEDERATION -OF ALL INIA -
CUSTOMS & CEKTRAL EXCISE STENOGRAPHERS & ORS. -vs.-
UNION OF INDIA & ORS.7 in regsrd to Stenégfaphgrégu'fﬁ

VQ) | The

—
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The conditions undet which the drivers are
required to work mey vary vestly,in urben as
compered to Far-flung-rurel aress, which may,
extend even to the remote interior forest regions,
where fzctors,such as rupgedness of the terrein,
risk to life from anti-socizl eleﬁents; inciement
climete etc,, ere factors,uhich cennot be left

\ .
unreckoned,

26, Teking all these facéors in£o eccount,
the Supreme Court has sspiently observed,in
‘AIR 1989 &C 19/ STRTE OF U.P. & ORS, -vs.- T.P.CHAURE-
SIA &'DR§i7,that the matter of eguivelence of posts
and pay scales,should best be left,to the sound
judgment‘of expert bocdiee,like the Pzy Commis sion,
ill-equipped ze the Courts (and Tribunéls) are,to

’

resolve this complex issue,

27. In the present cace, ueunotice~that‘£he
1278 Ghosh Review Committee,as well as the IV CPC,
HEVG oiven due thought, to rationalisztion of pey sceles
in the GSI,not excluding the psy sceles of thc posts
of T8s, \e have no compelling rezsan,to differ
from their expert judoment, partiqui&rly in the
- light of the dicta of the Supreme Court in CHAURASIA's

ccee, Experts crede - "trust one who hee tried or

hed experience",says the mzxim, -

V4,

- 28.Ue
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28, We notice,that the bostvcf Laboratory
Attendants in the GSI,has had e bhequefed history.
in regafd to its classificétion; Prior to merger
_of the IBM uith the GSI,uith effect from 1-1-1966,
it was cetegorieed as Group 'C' end'thereafter~
doungreded s Group ‘D', Iis Group 'C' stetus however,
wee festored in 1980,'uhen the recommendztions af-
“the 1978 Ghosh Resvieu Committee,uere accépted by -
“the GOI but the ﬁay scale that uss assigned to this
post,corresponded to that of Group 'D'. Though
this is a2 "seeming disparity", Shri Reo clarifie;,v
thet it has 2 brecedent,in certain other -posts,in
some of the Depertments of the GOI, s such, catego-
risation,though detracting from direct‘benafit in .
regard to pey sczle, is not without its advantege,
in some other service mattefs; In this backg?dund,
we do not wich to enter into sdministretive thickets

end unravel this "seeming disparity".

23, The instances of higher pay sceles,cited
by Dr.Negaraja,in pares 11 to 14 above, are of
little aveil to him,in the light of what we havé
explzined in the foregoing. For the seme reason, the
decision of the Crendigerh Be-nch of the Central Administraz
tive Tribunal relied upon by him_in RAJINDER KUMAR 'QA

i

RAUAT's cace (pzra 17 above) does not come to hls

V4, 30, "-\li-e:_t'.ggd

-

succour.,

ki
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30; Viewed as 8 whole, we ere satisfied
that no injustice has been cau5qd>t0 the appli-
cants, in sssigning them the revised pay sc: le
in the posts of TOs., We, therefore, dismiss
these abplicatib%s as devoid of merit, with no

order however, as to costs,

5”&\?’ . - Sg{',' | N
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